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PREFACE

This Publication contains a brief resume of work done in the Fifteenth
Lok Sabha during the Third Session i.e. from 19 November, 2009 to
18 December, 2009.

NEW DELHI; P.D.T. ACHARY,
January, 2010 Secretary-General.

Magha, 1931 (Saka)



CONTENTS

PAGE (S)

1.  DURATION OF SESSION .......................................................... 1

2.  BILLS

(i) Government Bills ........................................................ 2

(ii) Bills referred to Standing Committees ........................ 7

(iii) Private Members' Bills ................................................ 9

3.  CALLING  ATTENTION ............................................................. 18

4.  COMMITTEES

(i) Financial Committees ................................................. 19

(ii) Standing Committees ................................................. 20

(iii) Committees other than Financial and Standing
Committees ................................................................ 22

5. FINANCIAL BUSINESS

(i) General Budget .......................................................... 24

(ii) Railway Budget .......................................................... 24

(iii) Jharkhand Budget ....................................................... 24

6. MEMBER ELECTED IN BYE-ELECTION ........................................ 25

7. MEMBERS NOMINATED ............................................................ 26

8. MOTIONS UNDER RULES 191 AND 342 .................................... 27

9. OATH/AFFIRMATION ............................................................... 28

10.  OBITUARY REFERENCES ........................................................ 29

11.  PANEL OF CHAIRMEN ............................................................ 33

12.  PAPERS LAID ON THE TABLE ................................................... 34

13. QUESTIONS

(i) Starred ........................................................................ 35

(ii) Short Notice ............................................................... 35

(iii)



(iii) Unstarred .................................................................... 35

(iv) Half-an-Hour Discussion arising out of answers to
questions .................................................................... 36

14. RESOLUTIONS

(i) Resolution placed before the House by Speaker ........ 37

(ii) Government Resolution .............................................. 39

(iii) Statutory Resolutions ................................................. 40

(iv) Private Members' Resolutions .................................... 41

15. SHORT DURATION DISCUSSION UNDER RULE 193 ..................... 43

16. SPEAKER/DEPUTY SPEAKER/CHAIRMAN

Announcements/Observations/References/Rulings ........... 45

17. SITTING OF LOK SABHA ......................................................... 46

18. STATEMENTS

(i) Statements made/laid by Ministers under Rule 372
during Third Session of Fifteenth Lok Sabha .............. 47

(ii) Statement made/laid by Ministers under Direction 73A
of Directions by the Speaker during Third Session of
Fifteenth Lok Sabha ................................................... 48

(iii) Statement regarding Government Business made/
laid by Ministers during Third Session of  Fifteenth
Lok Sabha .................................................................. 50

(iv) Matters under Rule 377 — Position regarding receipt
of replies from Ministries during Fifteenth Lok Sabha.... 51

(v) Statement showing time lost owing to interruptions
and adjournment in the House during Third Session of
Fifteenth Lok Sabha ................................................... 52

(vi) Statement  indicating  matters  of  Urgent  Public Importance
raised  after   (a)  Question  Hour  and (b) Before the
adjournment of the House for the day during Third Session of
Fifteenth Lok Sabha .................................................. 54

19. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OF BUSINESS .... 55

(iv)

PAGE(S)



1. DURATION OF SESSION
(3rd Session of 15th Lok Sabha)

1. Date of Commencement  : $ 19 November, 2009

2. Date of Adjournment sine die  : *18 December, 2009

3. Date of prorogation  : 27 December, 2009

4. Total number of days of Session : @30

5. Number of Actual days of Sittings : 21

6. Number of hours of sitting : 105 hours 12 minutes

$ The first sitting commenced with the playing of National Anthem.
* The sitting ended with the playing of National Song.

@ The Session was adjourned sine die on 18.12.2009 instead of 21.12.2009, fixed as
per earlier schedule. As a result, the sitting fixed for Monday, the 21st December, 2009
stood cancelled.
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SUMMARY

1. Bills pending at the end of last Session 10

2. Bills introduced 21

3. Bills opposed at introduction stage Nil

4. Bills passed by Rajya Sabha and laid on the Table 2

5. Bills passed by Rajya Sabha and returned by Lok Sabha Nil
with amendments

6. Bills returned by Rajya Sabha with amendments and Nil
laid on the Table of Lok Sabha

7. Bills passed 19

8. Bills in respect of which amendments made by Nil
Rajya Sabha were agreed to by Lok Sabha

9. Bills negatived Nil

10. Bills withdrawn Nil

11. Bills—part discussed Nil

12. Motions for adjournment of Debate on the Bills adopted Nil

13. Bills referred to Select Committee Nil

14. Bills referred to Joint Committee Nil

15. Bills reported by Select Committee Nil

16. Bills reported by Joint Committee Nil

17. Bills originated in and referred to Joint Committee Nil
by Rajya Sabha in respect of which motion for
concurrence were adopted by Lok Sabha

18. Bills referred to Standing Committees by Chairman/Speaker 6

19. Bills reported by Standing Committees 7

20. Bills pending at the end of Third Session of Fifteenth Lok Sabha 14

6



(ii) Bills Referred to the Standing Committees and
Presentation/Laying of Reports thereon

Sl. Title of the Bill Date of Referred Name of the Date of Remarks
No. introduction by Committee/ presentation/

in Lok Speaker/ Date of laying
Sabha/ Chairman reference reports
Rajya Sabha

1 2 3 4 5 6 7

1. The National 26.2.2009 Chairman Transport, 23.11.2009 Pending
Commission for (RS) Tourism and in Rajya
Heritage Sites Culture Sabha
Bill, 2009 (2.9.2009)

2. The National 31.7.2009 Chairman Science and 24.11.2009 Pending
Green Tribunal (LS) Technology, in Lok
Bill, 2009 Environment Sabha

and Forests
(15.9.2009)

3. The National 7.8.2009 Chairman Human 25.11.2009 Pending
Commission for (LS) Resource in Lok
Minority Development Sabha
Educational (15.9.2009)
Institutions
(Amendment)
Bill, 2009

4. The Industrial 26.2.2009 Speaker Labour 9.12.2009 Pending
Disputes (RS) (10.9.2009) in Rajya
(Amendment) Sabha
Bill, 2009

5. The Employees' 7.8.2009 Speaker Labour 9.12.2009 Pending
State Insurance (LS) (9.9.2009) in Lok
(Amendment) Sabha
Bill, 2009

6. The Railway 18.12.2008 Speaker Railways 9.12.2009 Pending
Property (RS) (30.12.2008) in Rajya
(Unlawful Sabha
Possession)
Amendment Bill,
2008

7



8

1 2 3 4 5 6 7

7. The Constitution 6.5.2008 Chairman Personnel, 17.12.2009 Pending
(One Hundred (RS) Public in Rajya
and Eighth Grievances, Sabha
Amendment) Law and Justice
Bill, 2008 (9.5.2008)

8. The Constitution 24.11.2009 Speaker Urban - Pending
(One Hundred (LS) Development with the
and Twelfth (29.12.2009) Committee
Amendment)
Bill, 2009

9. The Constitution 26.11.2009 Speaker Rural - Pending
(One Hundred (LS) Development with the
and Tenth (29.12.2009) Committee
Amendment)
Bill, 2009

10. The Constitution 30.11.2009 Speaker Agriculture - Pending
(One Hundred (LS) (29.12.2009) with the
and Eleventh Committee
Amendment)
Bill, 2009

11. The Coinage 17.12.2009 Speaker Finance - Pending
Bill, 2009 (LS) (29.12.2009) with the

Committee

12. The State Bank 18.12.2009 Speaker Finance - Pending
of India (LS) (29.12.2009) with the
(Subsidiary Committee
Banks Laws)
Amendment Bill,
2009

13. The Transplan- 18.12.2009 Chairman Health and - Pending
tation of Human (LS) Family Welfare with the
Organs (25.1.2010) Committee
(Amendment)
Bill, 2009
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SUMMARY

(Private Members' Bills)

1. Bills pending at the end of the last Session 29

2. Bills introduced 31

3. Bills withdrawn 2

4. Bills negatived NIL

5. Bills removed from the Register of Pending Bills NIL

6. Bills part-discussed 1

7. Bills pending at the end of the Session vide para
No. 1013 of Bulletin-Part II, dated 27.1.2010 58

17
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5. FINANCIAL BUSINESS

Subject Date of presentation Date(s) of Discussion Time taken
H. M.

(I) GENERAL BUDGET

Supplementary Demands 08.12.2009 10.12.2009 Discussion and 4 45
for Grants (General) 11.12.2009 Voting
 for 2009-10

(II) RAILWAY BUDGET

Supplementary Demand 10.12.2009 15.12.2009 Discussion and 6  11
for Grants (Railways) Voting
for 2009-10

(III) JHARKHAND BUDGET

Supplementary Demands 08.12.2009 11.12.2009 *Discussion and 1  03
for Grants (Jharkhand) Voting
for 2008-09

* Discussed together with Jharkhand Contingency Fund (Amendment) Bill, 2009.
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8. MOTIONS UNDER RULES 191 AND 342

SUMMARY

No. of notices received : 704

No. of motions admitted : 113

No. of motions discussed : Nil

No. of discussions completed : Nil

No. of motions remained part-discussed : Nil
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10. OBITUARY REFERENCES

1. Shri Nakli Singh 20.08.2009
(Member, Eleventh and Twelfth
Lok Sabhas)

2. Shri Yashwantrao Mohite 22.08.2009
(Member, Seventh Lok Sabha)

3. Dr. Y.S. Rajasekara Reddy 3.09.2009
(Member, Ninth, Tenth, Eleventh
and Twelfth Lok Sabhas)

4. Prof. Sher Singh 5.09.2009
(Member, Fourth, Fifth and
Sixth Lok Sabhas)

5. Shri Rao Birendra Singh 30.09.2009 19.11.2009 00 18
(Member, Fifth, Seventh, Eighth
and Ninth Lok Sabhas)

6. Shri Pyarelal Khandelwal 6.10.2009
(Member, Ninth Lok Sabha)

7. Shri Kacharulal Hemraj Jain 6.10.2009
(Member, Sixth Lok Sabha)

8. Shri Bikram Keshari Deo 7.10.2009
(Member, Twelfth to Fourteenth
Lok Sabhas)

9. Shri Parvathaneni Upendra 16.11.2009
(Member, Eleventh and Twelfth
Lok Sabhas)

10. Shri V. Kandasamy 10.09.2009
(Member, Eleventh Lok Sabha)

11. Shri P. Mohan 30.10.2009
(Member, Thirteenth and
Fourteenth Lok Sabhas) 25.11.2009 00 06

12. Shri Ajit Bag 7.11.2009
(Member, Seventh Lok Sabha)

13. Shri B. Shankaranand 20.11.2009
(Member, Fourth to Tenth Lok Sabhas)

29

Sl. Name of Member Date of Date of Time Taken
No. Death obituary Hr. Min.

references

1 2 3 4 5
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14. Shri K.C. Sharma 6.11.2009
(Member, Seventh Lok Sabha)

15. Shri S. Xavier 6.12.2009
(Member, Fourth Lok Sabha)

16. Shri Surendra Pal Singh 10.12.2009 18.12.2009 00 06
(Member, Third, Fourth, Fifth and
Eighth Lok Sabhas)

17. Shri Shambhu Nath 12.12.2009
(Member, Fourth and Fifth
 Lok Sabhas)

1 2 3 4 5



REFERENCES REGARDING TRAGIC INCIDENTS/SOLEMN
OCCASIONS

1. Reference to a Naxal attack 26.09.2009
in which the son of Shri Baliram
Kashyap, MP was killed at Bhanpuri
in Bastar, Chhattisgarh

2. Reference to the death of 30.09.2009
45 tourists in an accident in which
a boat capsized in Thekkady Lake
in Idukki district of Kerala

3. Reference to a Naxal attack 8.10.2009 19.11.2009 00 04
at Laheri Police Station in
Gadchiroli district of Maharashtra
in which 17 police personnel
were killed

4. Reference to the death of 21.10.2009
22 persons in a railway accident
between Goa Express and Mewar
Express near Mathura,
Uttar Pradesh

5. Reference to the death of 14.11.2009
7 persons in derailment of Mandor
Express in Dausa district of
Rajasthan

6. Reference to the unprecedented — 25.11.2009 00 02
rains, landslides and floods and
cyclone in Kerala, Karnataka,
Tamil Nadu and Maharashtra in
which hundreds of people died
and many were rendered
homeless, besides large scale
destruction of property and cattle

Sl. Tragic Incident Date of Date of Time Taken
No. Incident/ reference Hr. Min.

Occasion

1. 2 3 4 5
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7. Reference to death of 50 workers 23.09.2009
in the collapse of a under cons-
truction chimney tower at Korba,
Chhattisgarh

8. Reference  to  the  death  of 20.10.2009 25.11.2009 00 02
11 persons in huge fire at Indian Oil
Corporation depots of Indian Oil
Corporation at Sanganer, Jaipur

9. Adoption of the Resolution to — 26.11.2009 00 04
mark the 1st anniversary of the
terrorist attack in Mumbai which
resulted in huge loss of innocent
lives of Indian citizens as well as
foreign nationals

10. Reference to the 25th anniversary — 3.12.2009 00 01
of the Bhopal Gas Tragedy

11. *Reference to the 8th anniversary — 11.12.2009 00 04
of the terrorist attack on Parliament
House on 13th December, 2001

* Reference was made on 11.12.2009 as 12.12.2009 and 13.12.2009 were holidays.

1. 2 3 4 5



11. PANEL OF CHAIRMEN

Sl. Name of Member Date of Nomination
No.

1. Shri Basudeb Acharia

2. Shri P.C. Chacko

3. Smt. Sumitra Mahajan

4. Shri Inder Singh Namdhari

5. Shri Francisco Sardinha 05.06.2009

6. Shri Arjun Charan Sethi

7. Dr. Raghuvansh Prasad Singh

8. Dr. M. Thambidurai

9. Shri Beni Prasad Verma

10. Dr. (Ms.) Girija Vyas
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12. PAPERS LAID ON THE TABLE

(a) By Government ..... 2113

(b) By Private Members ..... Nil
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13. QUESTIONS

(I) STARRED QUESTIONS

(a) Number of Questions put down in 440
Question Lists for oral answer

(b) Number of Questions orally answered 87

(II) SHORT NOTICE QUESTIONS

(a) Number of Questions put down in NIL
Short Notice Question List

(b) Number of Short Notice Question NIL
Orally answered

(c) Number of Short Notice Question NIL
laid on the Table of the House

(III) UNSTARRED QUESTIONS

(a) Number of Questions put down in 4848
Question Lists for written answers

(b) Number of Questions for which 5201
written answers were laid on the Table
including those put down for oral
answers but were not called for
answers or the member was absent

35



(IV) HALF-AN-HOUR DISCUSSION ARISING OUT OF ANSWERS TO
QUESTIONS DURING THE THIRD SESSION OF FIFTEENTH

LOK SABHA

Brief Subject Name of Date of Ministry/Deptt. Time Taken
Members who Discussion Hrs.   Min.
got priority in
the ballot to

raise the
discussion

Inter Linking Dr. K.S. Rao, 02.12.2009 Water Resources 0 47
of Rivers M.P.
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18. STATEMENTS

(i) Statements Made/Laid by Ministers Under Rule 372 during
Third Session of Fifteenth Lok Sabha

Sl. Brief Subject Name of Minister Date Time
No. Taken

H. M.

*1. Regarding the fire incident at POL Shri Murli Deora 20.11.2009 00  01
Depot of Indian Oil Corporation
Ltd. at Sanganer in Jaipur,
Rajasthan.

*2. Regarding Jawahar Lal Nehru Dr. Farooq Abdullah 23.11.2009 00  01
National Solar Mission—"Solar
India".

3. Regarding the issue of radioactive Shri Prithviraj Chavan 3.12.2009 00 06
contamination of drinking water at
Kaiga Atomic Power Station.

4. Regarding the visit of Prime Shri S.M. Krishna 3.12.2009 00 17
Minister to the United States of
America.

*5. Regarding sequencing of the first Shri Prithviraj Chavan 8.12.2009 00 01
human genome in India.

*6. Regarding the Prime Minister's Shri S.M. Krishna 16.12.2009 00 01
visit to Russia.

*Laid a copy (Hindi and English Versions) of the Statement.
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(ii) Statements Made/ Laid by Ministers Under Direction 73A of
Directions by the Speaker during Third Session of

Fifteenth Lok Sabha

Sl. Brief Subject Name of Minister Date Time
No. Taken

H. M.

*1. Status of implementation of the Shri C.M. Jatua 24.11.2009 00  01
recommendations contained in
the 67th Report of the Standing
Committee on Information
Technology on 'Television
Audience Measurement in India',
pertaining to the Ministry of
Information and Broadcasting.

*2. Status of implementation of the Shri Namo Narain 11.12.2009 00  01
recommendations contained in Meena
the 73rd and 79th Reports of the
Standing Committee on Finance
on Demands for Grants (2008-09)
and Counterfeit Currency Notes in
circulation, respectively,
pertaining to the Department of
Economic Affairs, Expenditure,
Financial Services and
Disinvestment, Ministry of
Finance.

*3. Status of implementation of the Shri A.K. Antony 14.12.2009 00 01
recommendations contained in
the 33rd Report of the Standing
Committee on Defence on
'Indigenisation of Defence
Production — Public Private
Partnership', pertaining to the
Ministry of Defence.

*4 Status of implementation of the Shri Sharad Pawar 15.12.2009 00  01
recommendations contained in
the 47th Report of the Standing
Committee on Agriculture on
"Impact of Global Climate Change
on Agriculture and Allied Sectors
in India", pertaining to the
Department of Agricultural
Research and Education, Ministry
of Agriculture.

*Laid a copy (Hindi and English Versions) of the Statement.



Sl. Brief Subject Name of Minister Date Time
No. Taken

H. M.

*5 Status of implementation of the Shri R.P.N. Singh 15.12.2009 00  01
recommendations contained in
the 144th Report of the Standing
Committee on Transport, Tourism
and Culture on Demands for
Grants (2008-09), pertaining to
the Ministry of Road Transport
and Highways.

*6. Status of implementation of the Shri Prithviraj Chavan 16.12.2009 00  01
recommendations contained in
the First, Fourteenth, Nineteenth
and Thirty-First Reports of the
Standing Committee on Personnel,
Public Grievances, Law and
Justice on Demands for Grants
(2004-05, 2006-07, 2007-08
and 2008-09 respectively),
pertaining to the Ministry of
Personnel, Public Grievances
and Pensions.

*7. Status of implementation of the Prof. K.V. Thomas 17.12.2009 00  01
recommendations contained in
the 41st Report of the Standing
Committee on Agriculture on
pricing policy for Agricultural
Produce, pertaining to the
Ministry of Agriculture.

*8. Status of implementation of the Shri Pawan Kumar 18.12.2009 00  01
recommendations contained in Bansal
the 11th Report of the Standing
Committee on Water Resources
on interlinking of rivers pertaining
to the Ministry of Water Resources.

*9. Status of implementation of the Shri Sultan Ahmed 18.12.2009 00  01
recommendations contained in
the 145th Report of the Standing
Committee on Transport, Tourism
and Culture on Action Taken on
the observations/recommendations
contained in the 136th Report on
Demands for Grants (2008-09),
pertaining to the Ministry of Tourism.

*Laid a copy (Hindi and English Versions) of the statement.
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(iii) Statements Regarding Government Business Made/Laid by
Ministers during Third Session of Fifteenth Lok Sabha

Sl. Brief Subject Name of Minister Date Time
No. Taken

H. M.

*1. Government business for the Shri Pawan Kumar 20.11.2009 00  01
week commencing the Bansal
23rd November, 2009

2. Government business for the Shri Pawan Kumar 26.11.2009 00  04
week commencing the Bansal
30th November, 2009

3. Government business for the Shri Pawan Kumar 4.12.2009 00  07
week commencing the Bansal
7th December, 2009

4. Government business for the Shri Pawan Kumar 11.12.2009 00  10
remaining part of the Session. Bansal

*Laid a copy (Hindi and English Versions) of the statement.
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(iv) Matters Under Rule 377—Position regarding receipt of replies
from Ministries during Fifteenth Lok Sabha

Session Total No. of Pending Percentage of
Number of replies replies sent to
Matters received members by the
raised Ministries

First Session 37 21 16 56.75
(01.06.2009 to 09.06.2009)

Second Session 322 161 161 50.00
(02.07.2009 to 07.08.2009)

Third Session 185 05 180 2.70
(19.11.2009 to 18.12.2009)

544 187 357 34.37
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(v) Statement showing the time lost owing to interruptions and
adjournment in the House during Third Session of the

Fifteenth Lok Sabha

Date Time lost due to Time lost due to Remarks
Interruptions Adjournment of the

House following
Interruptions

H. M. H. M.

1 2 3 4

19.11.2009 0 03 5 30 At 1127 hrs., interruptions started and
continued up to 1129 hrs. At 1129 hrs.,
due to interruptions, House was
adjourned to meet again at 1200 hrs.

At 1200 hrs., interruptions started and
continued up to 1201 hrs. At 1201 hrs.,
due to interruptions, House was
adjourned for the day.

20.11.2009 0 01 5 55 At 1100 hrs., when House met,
interruptions started and continued up
to 1101 hrs. At 1101 hrs., due to
interruptions, House was adjourned
to meet again at 1200 hrs.

At 1204 hrs., due to interruptions,
House was adjourned for the day.

23.11.2009  0 02 5 27 At 1126 hrs., interruptions started and
continued up to 1127 hrs. At 1127 hrs.,
due to interruptions, House was
adjourned to meet again at 1200 hrs.

At 1204 hrs., due to interruptions,
House was adjourned to meet again
at 1400 hrs.

At 1401 hrs., interruptions started and
continued up to 1402 hrs. At 1402 hrs.,
due to interruptions, House was
adjourned for the day.

24.11.2009  0 01 1  29 At 1222 hrs., interruptions started and
continued up to 1223 hrs. At 1223 hrs.,
due to interruptions, House was
adjourned to meet again at 1400 hrs.

At 1408 hrs., due to interruptions,
House was adjourned to meet again
at 1500 hrs.

26.11.2009 0  01 0 29 At 1230 hrs., interruptions started and
continued up to 1231 hrs. At 1231 hrs.,
due to interruptions, House was
adjourned to meet again at 1330 hrs.



03.12.2009 0 03 0 30 At 1228 hrs., interruptions started and
continued up to 1231 hrs. At 1231 hrs.,
House was adjourned to meet again
at 1400 hrs.

08.12.2009 0 06 0 28 At 1642 hrs., due to interruptions,
House was adjourned to meet again
at 1700 hrs.

At 1714 hrs., interruptions started and
continued up to 1720 hrs. At 1720 hrs.,
due to interruptions, House was
adjourned to meet again at 1730 hrs.

11.12.2009 0 02 0  10 At 1248 hrs., interruptions started and
continued up to 1250 hrs. At 1250 hrs.,
due to interruptions, House was
adjourned to meet again at 1300 hrs.

15.12.2009 — 0 16 At 1214 hrs., due to interruptions,
House was adjourned to meet again
at 1230 hrs.

16.12.2009 0 04 5 43 At 1100 hrs., interruptions started and
continued up to 1104 hrs. At 1104 hrs.,
due to interruptions, House was
adjourned to meet again at 1130 hrs.

At 1131 hrs., due to interruptions,
House was adjourned to meet again
at 1200 hrs.

At 1213 hrs., due to interruptions,
House was adjourned for the day.

17.12.2009 — 4 51 At 1113 hrs., due to interruptions,
House was adjourned to meet again
at 1130 hrs.

At 1211 hrs., due to interruptions,
House was adjourned to meet again
at 1400 hrs.

At 1415 hrs., due to interruptions,
House was adjourned for the day.

18.12.2009 — 0 38 At 1122 hrs., due to interruptions,
House was adjourned to meet again
at 1200 hrs.

Total 0 23 31 26 31 49

Time calculated on the basis of normal time of the House i.e. from 11 A.M. to 1 P.M. and
from 2 P.M. to 6 P.M.

1 2 3 4
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(vi) Statement indicating matters of Urgent Public Importance
raised (i) after Question Hour and (ii) before the adjournment

of the House for the day during Third Session of
Fifteenth Lok Sabha

Date No. of No. of Members who Time Taken
Matters raised spoke/associated H. M.

19.11.2009 NIL NIL NIL

20.11.2009 NIL NIL NIL

23.11.2009 NIL NIL NIL

24.11.2009 14 14 0  39

25.11.2009 17 18 0  39

26.11.2009 12 12 0  42

30.11.2009 17 22 1  01

01.12.2009 18 25 1  15

02.12.2009 19 33 1  00

03.12.2009 17 19 0  52

04.12.2009 19 27 0  44

07.12.2009 16 20 0  49

08.12.2009 08 08 0  18

09.12.2009 06 19 0  15

10.12.2009 15 18 0  36

11.12.2009 09 09 0  17

14.12.2009 20 25 0  57

15.12.2009 17 17 0  37

16.12.2009 NIL NIL NIL

17.12.2009 NIL NIL NIL

18.12.2009 NIL NIL NIL

Total 224 286 10 41



19. Statement showing Time Taken on various kinds of Business
transacted during the Third Session of Fifteenth Lok Sabha

Business Time Taken Percentage of the
Total Time Taken

 H   M

BILLS

(a) Government Bills *21 56 20.85

(b) Private Members' Bills  02 31 02.40

BUDGETS—

(a) Railway Budget 06 11 05.88

(b) General Budget 04 35 04.35

(c) Budget in respect of State under 01 03 01.00
         President's Rule

CALLING  ATTENTION  NOTICES 04 42 04.46

DISCUSSIONS—

(a) Half an Hour Discussion 00 47 00.75

(b) Short Duration Discussions (Rule 193) 27 32 26.17

MATTERS OF URGENT PUBLIC IMPORTANCE 10 41 10.15

MATTERS UNDER RULE 377 01 38 01.55

QUESTIONS 15 20 14.58

RESOLUTIONS—

(a) Governments Resolutions 00 06 00.10

(b) Statutory Resolutions  * —

(c) Private Member's Resolutions 02 31 02.40

STATEMENTS—

Rule 372 and Direction 73A 00 58 00.91

OTHER MATTERS such as Oath or Affirmation, 04 41 04.45
Papers Laid on the Table, Obituary References,
Questions of Privilege, Points of Order, Personal
Explanations etc.

Total 105 12   100

*Joint discussion took place on certain Statutory Resolution [vide Statement No. 14 (iii)
S. No. 1] and Motion for consideration of connected Government Bill [vide Statement No. 2
S. No. 13]. Time taken on joint discussion has been shown under Government Bills.

55

GMGIPMRND—191LS—24-2-2010.


	191LS3(long)21.pdf
	Page 1

	191LS3(long)_23.pdf
	Page 1




